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34-1-Tit qielta-  Era t aR .-rcnit aft  	arTa ftzr# 1 * 97-PIZTIT 

3tffrf-d.  lm alftWitt tpisir 	"ri  

(2) vliellch(-11c1 3m-brkr (1) 	 * nochic.r c4ic, 31-raT MAI I,c,  wit, amp LIM 3E1a-{cT •RiTa-ZI 

ztru, 34ti eq-RT # Tfalt aT14T-z, 	41(148 ffilwrit k Med.  atrW zl f48ITT wwwd Tl 314-M0d 

md,lr 	1#* 3F4TaU 01* 311t4T 4,1 WTI oGr Trw-dt t 3111 dti WiTem-  Wr 980 8T4f W fa-7 

3M-4 	ttl TiTcft t, 71-13017 aTq 8kr 9-ft-d TPTet 

(3) 91:HZIRT (1) 	34W4ltd e47 1T7 	 aritzr c,i wirm 3wr .3,T--zTR-r ft=4Te.  3T410 41(1 

3T21-4T d4-9-RT (2) 	fa71q 314T-d-d-  6171 Thad arkt 41cf ■,114 	wlw 714114-1 	I 

lai 441 is- 
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A 

(4) 4x`f TRT * 361 	 4,l 41cf 37-s17-1 (1) TITa4-FITRT (2) 	3rdlia rtch Mt"zr sTM TrErf 	3114-tt 

Wa T(Ti4 <JO 	 cr*). 	1-t-Tft 

teicrotur - st BE-ER-E 	Ert-t-th 	fgc, 	 Tffif T V-01 11, 'fi6V 7 ci 	cl EITEE 	3I-thfia  i t1 

711-11 71-1<c 71t4-6 t, 	Ti-off 	?TA-  Wa wr 4141 cfrc) 	am-tr far tEr 	 

mu 13- lTRtl4 cv1 Taf 

(1) TV 12 Tar .34-V1-91 (1) t 31-thfn.  ftwil 714M-  Tf 3Rwr 317417 V9 42,4 	* 4, 4ta, 

- 911 	T 30 ftV 	fg71V 3RT-6-a- 	TITR-T 	1tf 	dv211 TT \Rz1T4 T“1 	IN, atTifi 

aTf 	md'I1 aflT 	i trl 	aR r  \c-o4 fl,-14 	fk ctrok tt.  Ereith t iI, vI4 04, f ffittr 

arttE \Ili arfEtr 	itr-arto 	wl 	<R 7t, f --frwt #cri t,t -er 

(2)1=4*f 3T VW f=-9T-T TITIV -1-9f1 31M?t VfitM   -9901 t f 3rtwrp 3IVIR ut 02,4 

ti 	E4-Ere tate Ettt'i t1 3r  4u tar 	 t, al ati tea, 	tt41 	tet 	t, 	ittoo 

E-q-r-dE 	Ler 51,  rico, 	w t1  	31Ta trtr rror Titer t 

(a) En- .Qtri tatroE ituti tutrit 	c6) Tit tt, 3111t %MIR) M'1 	 aiinft V 	nc V a 61 tifith 

th T4-creth, an-rt-E 	afrkt 	arm, -E-44 tfEE 	wt21 ter atfE 	41,E-r Tr-orft t sly Er--  out t 

ETE welts T-7 	rcriff I 

(4) ?TR -1;th V:1174z1 fMt1T1 ttvfiR 	T`t 	61, 414 4 ft-A 311:19171-  TT 8111 13W 	6klf t,al l 3RTRV4 

• 	

Ear 3rE-4-4t WtIT-11.2. 	31IWIz4zgi, 1988 (1988 TT 49) * 3rdliT 	 trt-It 349 WA 

44, Er fE-41-Er EfRwrE 	ctroiEr Ito] col Ter; cror ft-it ErwR 	 1:171TRV fea -ft-4Tr Trzr - 

• 	

4 z1 7PfRf •Ivrti-r#r 	tkom 3TRITR al-E t*Tft 

.4tccicovr - atT au-ERT t 1,4E1,4.4 	44, , 	aflt fE---dtE trt TH 	71-C1 wr arE cltfi 

6 	f, 	* QT V 4/1177. -1-Tf 	f4---4R1 Tf92ilt T 401z11 -Err'r ter 4-901 31-Rtft4H, 1993 (1993 gt 

51) aR En-q-r 2 t 	 (Er), (u) at17 (t) z1 Th-ErE ftErr Jim t t 

taw 14 - viz 	t scV 1 ZIF 	Erttfiet, strfkit, aircrEffiErt AIR' et 	1 Si qx161-  cf3f3wl:N-1 Arc-r 

(1) 'UM 12 3f1-9 13 * VT4Vit I1-9 Med.  ;FIN 5Ia fir, fag 31T-G-0-  v16f Ttf WITT -TZT- 

31TVT9 1:17 Z16-  RY4N-f 	T 3iIETT9 Tvret 	ZIT **1 418 	t 	tr-P-Vgitogf, viff-4fivi, MOTT 

3117 -MTV, 	61H ft-4T 1/4311, VIZTVT9 	 316Az7+i, 1988 (1988 -T-T 49) * 	 ITNTIV-d-  VIZ 

aT1 	■304--f VT &ME ter Er 	Etitr-4'it kiN40Zc-prI, 31-0T-4-fth, El-TREE13N 	 TRIV  as 

3TRIT-d-  ctr 	t, v14 dui ft ft-tat-win fa-q 	tiEE E-141 Ere 

(2) 	-S11-91 (1) * 3RT4TI vS * 3ITk'1 	•41+-11e14 g 	‘f 	VT t44 fT7vii1 31244T liTr 

Te4d, 	 vlcd Tcr Tit 'A 3i-Oa 61t1 at f 	,s04 ter ft 	-E-rEr (1) 	arErfu EN-r1 

tcr m EiRitiykciEt, awry 	Ti, urfaT4i af1z (IN ,nr 	T col etle.r iZq wit 'l, 31.1T ciR ft----d1 war  t1 Ctf1 

	 31111-4*4t, EFATE]: 349 -f+T cflzrir #11-4 Z s1, th k)& vq-IVTT S 	aR 	cHl3t a +jytf, 5 

Erfo-ta 	ccliur E=r1tE, fti 	Alooir ,Acct 4,4,1 ter Er41-Er zl tnrt-R-Eft, tl-e-rErr vINI1T1 

MWT 15- tiecItIK S dI 	IX 	itgEr 4RA tilt ,t)c:D* Sur Err 	31-0WIT   •1 M14,41M 

• 31-1R 

(1) VZTVT9 * &Itch St ATifaYv IktocIltf) zrr ‘614 u 	td t141 	cbglef, 	 E-crt-Ecr 9:RV -T 

311MW r7, st-f 41cr Z1t 	t- ' 

(i) f Wig ft-c tr 	Elat t, ,30-4 ft-7ii.k * 	'a-if* ErE>TTtrt 	 Elt tuft v114 119 

f4rtd VTR tf-t4 St 	*; ar24-tr 

(ii) olct, M tgifr 	w itc .41 Er ftirr me 	1T2T tbst 	Ig ItcWrl 3TRT5T ur61 451 

;RA* fit-q 	t-r2r-wr er, 

ff'[ tT't RtTeff Tl v 	HM14 YIM 	a tp<<ok MT I,Act4 St if6 3171-9-ff 4,t ZI4611-  t 	e1 	Z144,  

\tett Erfta WC T1, &fa ft f4fftz artfE 	72E-4-0-13E zrr gerf4cr ft-Err uric I 

(2) ■i4-2T191.  (1) * tEEE Lroicilttliqr 5 	HT T1 Tit R14)1R71 4,l TIrjit '‘`Nct)H Zif 111 	T141 61V 34TTdT MT 

	 Itar vnS'11,`Tt~ af4' uxntlfam trEET t1 - trir 4,, 0r cEctsict M tt, a1 *Ec5 f TI atl -fkltrE toror 

q-0-r4 5141 
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wt.  16 -SINitt 	 IWO m1 tte me4 t 	S wit if 31143 t4 1 	ctsiIef S 31-Nrt1R 

vi-R1 4,111e1, 	 31finZFI r, 3T1d113 3174 Girikci)-  Th1 tk-4-8-9.  4,1a 	t1L1 ellu, ilea, ml f40#47 5 
tr4-4 it-4-40 	4,,4-  'woof t, ft-04 ft---04 stold,n trr WM m 344--41 30'074 4 , (q4-14 rl ar 3-H51 

0-460.  meTer - 

61 scald 	 n zrr Reterd." 7 4 31e14-1 30-0-4-it 6 	4 t vimf810 4,444 irr 

(24) 4414,'l4m 7 Mit sterlur zrr fret >1 47.  440 4,01. 342/4" 43'1 4544-11rt 474 t 0)-11;  

('T)  eIlc 
44, 4 

    

Si .704 44:d 4-t-mi a air-4-4 met 	 ftt "rftitcriM 	50114-1R6 11T 721141 

    

 

4444 I 

EINT 17 - Z3 Thar 

(1) Ittr et 	4,1144, 5 tb-01Th WET 1111:0 	u11-4 lei 	4, 4t 01 cb LI I cr Wel f31441AL 711 	i ThR 
ti 4,nl t 312441 tit el)4tr1194) 	tTHITF 31#111t34 	,ticbc11 t 31N/71 	 AcIALThcb * RTH1115 
3l-7a 4,14c4 71-€ ftc 4414 Mr 3470-04 	 474 t 

(2)tzt--4714ql‘04 3afThilli 1988 (1988 mi 49), 4 1416-0 	cud S 5141 	01, 	31-11144# Zfr VIZTNR 
Pclkuf 3air91114, 1988 5 3Tiftd" 14-thlthrn 3#? 31-4f0-  ft-01 '414d-r-4-13-  44 7 till wry "rm arltr 441 A.131T1 
4/IN4k1 7 6.6 fkirr 	 fi=1*1 314f1 6 1414 A 440 41591 041 at 	10 44 4444, 4c,"44 444 114444-6 t 
347 34744-  it-mz MITA' 14 italic WHAT Th-T 3'4 ma 7 3111E49 cl)Mclki 3f7 WITT f*-1:11.  m *IcbcIT tT I 

TITS ea* 314T-dTd. dRd ct)Nof Cut MT7* gc 6 irtr-4 i1 444 44-14 446,41c64 St Timr kt--7411 t 
(3) G5 r, T gQIT 4r<c1 41414 Mt14 aiC I C`1 Ci 	ch 	ri.*' th-Tt 	41,1 1rTh-71"1 t 31N 9 4 p tcb NN.r 
4,44 40 olco trmm 4,1 1at4 34-6-7-0 aarm.  c6 k .0-m-er ti 

(4) 74 itt 31WIN r,r titraii-  4,1 c2414044 t-744 e,   31tA1T4i c, 314Tiff Sfq711-  LTGT 
aTed-P43 311V-141 V1413N .1- 91tur 3atit7114, 1988 (1988 Th7 49) 	3t3113 	 3-3F4 	TONTF• 
7 5 41-11 c444, 	4-0-11 	 T414-4 Riff mr Tichcif t, -17-07 -30-4" (Nit arFdcT t mar 
mrm-tr, 4T@ zift 41110 -arft44R 4004R-4444i 44-140 a e, i1 4-6 4-Vr trtr ,24441444 	 T4-04-Fr 

3417 1-4 Ti-e-Trff M ;kg 'fazi,cl-  a 14t4,1 trart-mr t-Tr-M 4444 e4 144:60 M Itm MiT-411:Pr lift 
31-1 f v11143 	Mr tr 	t I 

(5) 60 aritittir * 34440 312T4T V1Z1NR f)ell‘rvr Si, 1988 (1988 Th-T 49) c, 31ATF(T firer 311INN Tti 
itm St -71--4/ q14-1 4-1.1 mut t, telt atcoi 4416 31- 141 74 f4x114 4101 ANT 41101 t, a1 t4T Mut 
7 wit Tit =1 sic" ittrr ,441L40 ailm wt.  10454 4414 fftc.1,1 miff NT 3114N 570 cm4 met 444 -4-0 tit 
atm 446i 4416 4141-7 NT ;NIT 14a444 6tf 31-Mfr4F 	1-TETNT? ffiNT7T 3T 	=T, 1988 (1988 -44' 49) 

int 451144 .01 C l Ht vig1 	ii mi* 	sicr t wchfr, 1744 aqui -4414414,4-  ar 444 
I 	ct' v TIt914R.  'IT 9-4^4  	31tg t 	cr,1 	 wrzi- irr 3T Q 414 aR 64n.TR.  
tit 

QM 18 - fdxla 3137331 Th7 110-1 

(1) 	 1A1Z714R fa41t4I 31M.ft1111 1988 (1988 ThT 49) Zri 	 3alifitiff Th-  31343 ‘1(9•-1 11111c11 Thaf 
t-141 3tN f fa 0,44 	fel t` f 	\int -111+11c14 	T€104 ZTra12i12r 4l belle z1 4440414,704 gm 
3TTSERTU t4q-941 T1 fttali 31-CiaTA mi 4164 mtrit 

(2) 37-tTRT (1) Th 34-4-4-0 -4-1t4 &tat (34--470) zTr in4311 3E4T-G3.  (3M6-4) 713 A 	 u,1,f1 f44 4-0c 445 
'INS 	.144c40 31-C1A-Td T1 4114-mr 941 514 7 41.4-04 t 6 -4-61-4 St 31144 	4),1 Th-111 	 AA; I 

tfiq, tf4 fter irrir 4R' 141 6irtr4 4 ter lei 	t, 	art -04 ter 1474 34-61-0-417ftra 46-0-4 qui 
co 	41 	t-4-tr 344 3 Trite Mr 3r-mit .-9-3-rt 	mtfi ZIT 7 3 141# Th`l 31NR Mr tirritr 	itf74 
44041 	NffIn 	3T1M 3 Te# # 44q 3TRIM-Tcf 1 NIf Mi.  31NR 4 t--444-  Ter wtfri 

-4t.  347 It 	 t 	*,,11 	 4444041454(4r gm 7 Tit ftt 44i4 	74kr sit 
7 4-6 ,414444 	crq 3i4Ta-ff %TOT Tl1 36r47 tr? 044 95 e44544411 	34-470.  ci,l fM-01 
A 	lciI , &Litt 4r 371 74416414  a4e4-47 m 3TRTWR re 0,111 

(3) #ifi1 ATA411 	cP 	3,T NO tTitia-  4,44 * fcicT, 1/44-1ar co41c4 $+1 SIZIT179 	f& IT aiQWcl W114-  
3141a41 4r1  ti it 7 714 +1cqrico4 4,4 	'11 347 ‘30-4r-0 (4) M at-040 34441 -0 0,44,40 4 fa-t4 34410-4 41T•1 

ft45R4 •1-N4/K S c0111 I 
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(4) qtr 3.1.W0"4-44 S 3TTT1 10179 aR 311-41-4 M-04 	eifc 3311.01-3 f4Y14 31-0700 M.  WiTIT 011111t181 4c1 
ti afittarr at-tT wrzt-diT 	f 31f4RITR, 1988 (1988 Th-T 49) t 044 4P1-0 a4R •(-11(-4 M01 

ART 19 - ulle1 4,41c4 	4 

~i ticf1corn tt os a 5 	ft at 317-4 gr 	r.; w tot 	cr14 arlift 3T1-113 133.  i134I3 44i fNV 
at1T -1;41 ftrad carTr 511 S wic *row dtT 9t8 Si 0th-  3th cicddEt c I 	c 7-4d 14tcroar 

Triter Td-tr 

ART 20 	MT 

0f44B 41181 4841ei 	4-Tr1Tt   aatd-a# * aro-7k CYAcc .  tr ttott-  w431 # 'ITc'l told tr +151 	or 
ffl-q arNrt-t atIT arwr 44+f-ora aims-o 	Tr-M-41 I 

qr-d 21 - 	eir 0 14 	zra r 

0+1.  31104013* 3thrfff ItZilf  	S110.19.1 	.m=4 * clod urcidltyier ar -a-Et Tart * Tr-4-#41 

	

crriTr sl1 4-r--4i alb ,ifidoma, 3th 3,6 u18-144141 ai 340q 	frMig ft-ar 4qr a cryd ft4r 4-41-  
31f54, 404414 .01*11 413111 3113 FifeR1 TITECTI 3ItfikZPi, 1872 (1872 MT 1) 4 f4 ft cud 	5trt 	(.8) 
31.4103 u110041.(4 TIT f 	t114ui 44/ 1-10a4.01 as1 8'81 cud 	lac Trtv t-Ta c6)     eft;  fs 

,odcrid 	cri“i 4414 Trre# u3 	mTrfSr 	ardar 	f*c Ticr  We-1T Cr') Cirti CMM 	Ci4 I 

QM 22 - ‘41ei 4/41 	331Ta 3111 Azar Ian 

(1) v110444lef 3irtd..001.  0-4 31.0 f T$M Ruzif 3th 00 tdcr T1 	l tr 4-44-ntta dorr ttar 4(t 
*wort gra TTtTa t itcr*rr 7-4 180(11E18TI1 9NI fl4Pct-  ftar 	 

(2) ■41040(4 * 3070 0 *Cif 11110, ffilte 	410, 111-0 M.  I-4404/ 04 W81-00 4-traft ghrr 
TM tryirti 

(a) 11T7ff M  	4/ 311 '1Flclt4r 03181M ardar 311 ar-Red-cdr * tc74a Adcdcoorcpr S t41cr1 441 Tt-Tql 
Rreact .idt gra ft-sta er rot tal Aar =to-  t #44-  3HIS 31018, faatrOcoK artT 

cratt-r? 614, S1 31T9R IR 'TRU* fthin 307 o6icY.y1 trtraft St 511 t i ‘331 f4Y14 304 T1 ai a1, oica, 
aid ‘g-  41.n 	iii 	31N1 	•t-c-11■11 	coirmid 	 r Th-R-4 wAT ufriolcogra• 
011810 MT ffl.43101.  cm.? ti 31th.-03 5)A111 

(4) 073 	I-44,14/ 311Y 18I041 tffleiM 312187 9a11.  444 	.1 .0 04* 080 Thz1-0f itR 3T-37 We43.  g13.  
\tictinct vild)tylef 	cictje4 kgfr  trtrar  fi418 a Try4,  sT a4 .eNcok Th-1 3TrAwilter 	v,richt 

	 ftAl St 144T9-dt Trite Turf"' 

EMT 23 - Ml4) 3lgml t 

(1) 410-4R 1 	c113 311ifffZR, 1988 (1988 	49) 0 ZITZT 2 307 ■34-R137 (TT) 14 4R1-1003 31.1-\413 t13447 
ZIT *NO2. 	f444u1 	31z0.1-3 f 	3111414/ f4714 ZIT 31.ftM-717 Tr it-Af 	f3.117 iri ft-aft .144471 
.CII%b3uf V ft-At rd--# gid flcr1■31cf if0M 	3:4-4M 44 9tf 31W4011.  S .011 814 St 3-13130 33 a 
zfe10. 	41-07 3th 33TS wiG 93.  04 31 W4-01 Oct/ 3174 ikI8t14lf Tir ■3+1 Al1t031 	ft-473 331-0 7010 
tuff Tr-4 st, 4134-r3 t an-fkd 3t4-Tt Tot ddi ter 4RdLif&icit 311.3 4Trd131't art wrft f4-43ur Tar t-#-Tr 
slor I tff f4.  Tor ‘ridolcooler gra flf../rt -41-€4 # Ztir 5lor 

34t coma - 	Ara 4 cola tat t 494-R a,T 312.f t 311f#4-  aft/ 4---4r, 	, 0143 414-r-Mdr 
att-q ellw4 Sans S 31-0 ed-  RYa4k 

(2) aR cr144 Sq.-  9 	44 31 W40-41 00 0:0 TZMT MTh. 	03I, al '13-4.131 .51.1f0041 gyr 

\ia 	curl 	 attT Irat tr   STITT0 Z?1 r4 044 * R 4 dcre ItIT 01, If ‘14-4 34 ft 

tdr 4--# 4-47-  atr1 t7 fat wlclr 

(a) doda suRicNur 	4-21-ar 313-14T 310;TOM-ft grZi TTY t 	 Itzfi 0(01 It 0-4).  0ff .af13 

	 qi 1533'31 916 aid di, 	aft t4TriZ ER 51(4 &c Tr7 ti 

(4) oft Tit zfrzfl.  +141 it 04/ 310M * 4131 0-0. 	3-01t0 	tic8 	3-0).  09391.f038.  4). 

itodg tf -4-151 et-TIT t, a1 4r ill o kat tt Trdt   31cryk -sr-g-rd 4431 t 
-irtr Tie t-1-  uQ1 c.N4 	34-4-7-r ItR rr Trtt t 
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si-R-r 24 — taco IhmY 	irlf4I'4tr tinft-41tr afR ar-Vtil 4 '+1Tafzfar wit 

ch 	6 &TT* #4* 1:18 	TIctIrt wra tf 2 a am Ike ti4 anTI: 124-4 a#1 TIT 9 toM 

imf,EiRch—fir 	 T-14■31,111 m't gc:P   Tgt 	 rtfieTR1 T4)eft Z5113# 
ffECA 5 44 met 31a 14 3714 aiAmiPch ear titt7 tit el•ia-r 14,41-  er 

cts *ti untif• 	31--4-4 4 ft EWE) trat w-ofr 	me Timm t 	4-titTid 	 t qlt 
• -I el) 0 4 I (4 IT Wit 31ft1-T HI-11 vIl1;411 I 

srm 25 — 	ogig 4TIT e Trt of 	titti 

(i) * 	•aAkeihr 	at-wfd am 4tzm T1 itc ric zEr 	ft-R41 Gni 	tic-4 f LI•fencing& 'Ti 
..31,1e1)4$41ci 48241e14* 	 * fta 	!tu 	troth ciq T:0481, 3IThzIT79- 	m-Ter tI4cII -Tft 

met mEcrifti 

(2) ITT 3111-1-"1-41i 4 .5,4E4 	 * ffrtrt *17 	ti-r, 	linner Met ft-4t 444cnt, th-rtzr, 311t2f 	39*. 

aft-A met q itt argiw wit-a 1%--A 1341 mt, 	hut tr, f ft 31-4-1-•ff 	 1-41th, 
Titan, 	 aTti 	4T wign-  cr,4 	m-s-r vii 11c 11 I 

EINT 26 —ftTiTa.  raTRY Ortz-r4R *1 	  

(i) 	ateff ttt -4E m'rt 31-1 wfovr, f 	rim itt 11lcL,l 	am wif!rm-R-rir 4 viz-rtw 
u•ichl.a •e, m 	 itmr ,Eugrir ft 4! .i14•14 a 	T1 ,i•encomier a1 	,IT4m-r# 
• at17 w 	lm4lcr Cpl u•isha * 	crhii Trt-4 t warr 31-1-4.27T er a1 *,ti 3TRIPET9 4 4-fzrit 

3ITTR 	 aithr t Tit& t 

(2) ui•retchinet f 	ec113N1 	"UtZTUR m--1\3\iiirh1 C 	click 1-24 	ml 	wt 	41-r dm ifs zrr 

;ixihiAm ,3E-41!4 * *ra-* 	fea-c 	TRai-or rxtrt met tg. 31-rene 31-1871 m-rft <ER wht t 

y.4 f 	4 pt met ILF-6-4R tcf ft wcn-fr aft LIR f 	1317 r411 	‘3,11 f1R-Wa et-111 	 

(3) Ahtmi-ner t'-T1 ftwa-  cci't& *-1 tarn.  SI-89 4-)4 * 114 	<1-NCR art &WM ft---W 31-"TI 

14At'011 	.itwrcr 1=4-42-r 	Trem 	 aiR 	P-FP-4a m1'Irftfs4- TF 1317 T8T 

	 ' TT I 

(4) &18.  .4Re4 TIT 3i-41501•tRIef *tf vela Tl3-17Z tft f*TiFcc11317 *1 OF*T*1 :11280 '6, -Erl- 

*.rr aif4r444 	atd-rf-d- 	crihzi 	S ' 	arthar -1*-fr-a 13R art -a--d.))-ftEr 'I9 

	!N are4t 	fbeiith 31.19-TIRIT* 00416 71- 	am-rtr 
ar-TERT4ffrm-  444,114 me? Met argrw ctR4 f&   614111 

LINT 27 — vliMlm4lcr * 	14 

4'er aaAtii 	afd-rfu aT4-4 aiRc 	f 	4”44 Wig 	fd v 	H 1m4IC m 	tqfti zir 

8441- t, wl --fErmel 7rzi viz-r-tR 	425RIN14 	3T871? with c 	4r-A er, a1 a 	<1 413 4 -R-N(FR 

&IN &Ft-51-U 4-/ -  Itzhhir t 	t-4r u 	zrr Sri TER * -Fa-  1-1 a TT i a6 T36fra   t I 
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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT 

NOTIFICATION 

Delhi, the 30th November, 2015 

Bill No. 16 of 2015 

THE DELHI JANLOKPAL BILL, 2015 

No. 21 (1 6)/janlokpaU2015/LAS-VI/Leg./7209.—WHEREAS the Government is steadfastly committed to 
the establishment of the National Capital Territory of Delhi as a "Corruption Free Zone" and has made every effort to 
restore probity in public life; 

Be it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Sixty Sixth year of 
the Republic of India as follows:- 

Section I - Short title, extent and commencement 

(I) This Act may be called the 'Delhi Janlokpal Act', 2015. 

(2) It extends to the whole of the National Capital Territory of Delhi. 

(3) It shall come into force on such date as the Government may, by notifications in the official Gazette, appoint. 

Section 2 - Definition 

In this Act, unless the context otherwise requires – 

(a) "allegation" means an allegation of corruption as defined in sub-section (c) of Section 2 

(h) "Chief Minister" means the. Chief Minister of Delhi appointed under clause (5) of Article 239 AA of the 
Constitution; 
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(c) "corruption" includes anything made punishable under Chapter IX of the Indian Penal Code. 1860 or under the 

Prevention of Corruption Act, 1988; 

(d) "Delhi" means the National Capital Territory of Delhi; 

(e) "Government" means the Government of the National Capital Territory of Delhi. 

(f) "Legislative Assembly" means the Legislative Assembly of the National Capital Territory of Delhi; 

(g) "Lieutenant Governor" means the Lieutenant Governor of the National Capital Territory of Delhi appointed by the 
President under Article 239 of the Constitution and who shall act in accordance with the aid and advice of the 

Council of Ministers; 

"Janlokpa!", means the body appointed under Section 3 and shall include reference to any Member thereof; 

(i); "Prescribed" means prescribed under the rules made under this Act; 

(j) "rule" means a rule made under this Act; 

(k) "Special Court" means the court of a Special Judge appointed under section 11G 

(I) "whistleblower" means any person, who provides factual information with substance about corruption to a public 
authority in a case of corruption before the Janlokpal or any other person, who- 

(i) faces threat of professional harm, including but not limited to illegitimate transfer, denial of promotion, 
denial of appropriate perquisites, departmental proceedings, discrimination; or 

(ii) faces threat of physical harm to himself or herself or his or her family Members; or 

(iii) is actually subjected to any harm; 

because of making a complaint to the Janlokpal under this Act. 

Section 3 - Appointment of Janlokpal 

( I) For the purpose of conducting investigations and inquiries in accordance with the provisions of this Act, the 
Lieutenant Governor shall, appoint a three member body having one Chairperson and two Members to be known as the 

Janlokpal. 

Provided that— 

(a) the Chairperson and members of the Janlokpal shall be appointed on the basis of the recommendation of a Selection 

Committee consisting of- 

(i) The Chief Justice of the High Court — Chairperson. 

(ii) The Chief Minister of Delhi — member. 

(iii) The Leader.  of the Opposition in the Legislative Assembly and if there is no such leader, a person selected in this 
behalf by the Members of the Opposition in that House in such manner as the Speaker may direct - member. 

(iv) The Speaker of the Legislative Assembly — member 

(b) No appointment of the Chairperson or a member of the Janlokpal shall be invalid merely by reason of any vacancy 

in the Selection Committee. 

(c) The Selection Committee shall regulate its own procedure for selecting the Members of the Janlokpal. 

(d) The recommendation of the Selection Committee shall be binding on the Lieutenant Governor who shall make the 
concerned appointment to the Janlokpal no later than thirty days from the date of receipt of the recommendation of the 

Selection Committee. 

(2) A person shall not be qualified for appointment as — 

(a) as Chairperson of the Janlokpal, unless he is or has been a judge of the Supreme Court or Chief Justice of any High 

Court in India, or a Judge of a High Court. 

(b) a Member, unless such person is a person of eminence having obtained distinction, special knowledge and expertise 

in public administration, finance or investigation. 

A 
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(3) Every person appointed as a Chairperson or a Member of the Janlokpal shall, before entering upon his office, make 
and subscribe before the Lieutenant Governor or some person appointed in that behalf by him, an oath or affirmation in 

the form as prescribed by the Government under the Rules. 

Section 4 — Janlokpal to hold no other office 

The Chairman or member of the Janlokpal shall not be a member of Parliament or a member of the Legislative of any 
State or Union Territory and shall not hold any other office of profit and shall not be connected with any political party 
or be carrying on any business or practice any profession; and accordingly before he enters upon his office, a person 

appointed as the Chairman or a Member of the Janlokpal, shall — 

(a) if he is a member of Parliament or of the Legislative of any State.or Union Territory, resign such membership; or 

(b) if he holds any office of profit resign from such office; or 

(c) if he is connected with any political party, severe his connection with it; or 

(d) if he is carrying on any business, severe his connection (short of divesting himself of ownership) with the conduct 

and management of such business; or 

(e) if he is practicing any profession, suspend practice of such profession. 

Section 5 - Duration of office and other conditions of service of Janlokpal 

(I) Every person appointed as Chairperson or Member of Janlokpal shall hold office for a term of five years from the 
date on which he enters upon his office and not be eligible for re-appointment thereafter: 

Provided that- 

(a) Chairperson or Member of Janlokpal may, by writing under his hand addressed to the Lieutenant Governor. resign 
his office and such resignation shall be effective as soon as it is accepted by the Lieutenant Governor; 

(b) Chairperson or Member of the Janlokpal may be removed from his office in the manner specified in Section 6. 

(2) In the event of occurrence of any vacancy in the office of the Chairperson of the Janlokpal by reason of his death, 
resignation, removal or otherwise, the Lieutenant Governor may, by order, direct that the senior most of the Members, 
notwithstanding anything contained in clause (a) of sub-section (2) of Section 3, shall act as the Chairperson of the 
Janlokpal until the new Chairperson of the Janlokpal appointed in accordance with the provisions of this Act to fill such 

vacancy enters upon his office. 

(3) When the Chairman of Janlokpal is unable to discharge his functions owing to absence, illness or any other cause. 
the senior-most member of the Janlokpal or if there are more than one then such one of them as the Lieutenant 
Governor may, by order, direct, shall notwithstanding anything contained in clause (a) of sub-section (2) of Section 3. 

discharge his functions until the date the Chairman of Janlokpal resumes his duties. 

(4) The Member of the Janlokpal shall, during and in respect of the period while he is so acting as or discharging the 
functions of Chairman of Janlokpal, have all the powers and immunities of the Chairman of Janlokpal and be entitled to 
salary, allowances and perquisites as are specified in the Rules in relation to Chairman of Janlokpal. 

(5) A vacancy occurring in the office of the Janlokpal by reason of his death, resignation, removal or otherwise shall be 

filled in as soon as possible but not later then six months from the date of occurrence of such vacancy. 

(6) On ceasing to hold office, the Janlokpal shall be ineligible for further appointment in any employment under 
Government of Delhi or GOI or for any employment under any such Government Company, local authority, 
corporation under the administrative control of the Government of Delhi or GOI or Statutory Commissions set up by 

the Government of Delhi or GOI. 

Provided however that upon completion of one term as a Chairperson or member of the Janlokpal, such person shall be 
entitled to be considered for one additional term as either a Chairperson or as a Member of the Janlokpal. 

(7) The salaries, allowances and pension payable to, and other conditions of service of, Chairperson and Members of 

the Janlokpal shall be such as may be prescribed; 

p4113--it 
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Provided that- 

(a) 
in prescribing the allowances and pension payable to and other conditions of service of. Chairperson of the 

Janlokpal, regard shall be had to the allowances and pensions payable to and other conditions of service of Chief 

Justice or a Judge of a Supreme Court or High Court, as the case may be; 

(b) 
in prescribing the allowances and pension payable to and other conditions of service of Members of the .lanlokpal 

regard shall be had to the allowances and pension payable to, and other conditions of service of a District Judge in 

Delhi or a Secretary to the Government or a Joint Secretary to the Government of India, as the case may be; 

Provided further that the allowances and pension payable to, and other conditions of service of, the Chairperson or 

Members of the Janlokpat shall not he varied to his disadvantage after his appointment. 

Section 6 - Removal of Chairperson or Members of the Janlokpal 

(I) The Chairperson or a Member of the Janlokpal shall not be removed froth his office except by an order of the 
Lieutenant Governor passed after an address by the Legislative Assembly supported by a majority of the total 
membership of the legislative Assembly and by a majority not less than two thirds of the members thereof present and 
voting has been presented to the Lieutenant Governor in the same session for such removal on the ground of proved 

misbehavior or incapacity. 
(2) The procedure for the presentation of an address and for the investigation and proof of the misbehavior or 
incapacity of the Chairperson or a Member of the Janlokpal under sub-section (1) shall be as prescribed in the Rules. 

Section 7 - Matter which may be inquired into by Janlokpal 

Subject to the provisions of this Act, on receiving complaints from the Government or from members of the public or 
suo motu, the Janlokpal may proceed to inquire or investigate into the allegation of 'corruption' occurring in the 

National Capital Territory of Delhi. 
Provided that no inquiry shall be instituted on grounds of technical or procedural lapses in acts performed by public 

servants in good faith during the course of their official duties unless there is malafide. 

Section 8 - Matter not subject to inquiry 

The Janlokpal shall not inquire into any matter — 

(i) 
which has been referred for inquiry under the Commissioni of Inquiry Act, 1952 (60 of 1952); or 

(ii) 
relating to which any inquiry is already pending with the Lok Pal constituted under the Lok Pal and Lek Ayuktas 

Act, 2013 (1 of 2014) 

Section 9 - Provisions relating to complaints 

(1) 
Every complaint shall be made in such form and in such manner as may be prescribed by the Janlokpal. 

(2) 
Every person who willfully or maliciously makes any false complaint under this Act, shall, on conviction. be 

 

punished with rigorous imprisonment which may extend to one year or with fine which may extend to one lakh rupees 

or with both. 
Provided that no court shall take cognizance of an offence punishable under this section except on a complaint made by 

or under the authority of the Janlokpal, as the case may be; 
Provided further that a decision of the Janlokpal not to take action on any complaint or failure to prove complaint due 
to lack of evidence shall not by itself tantamount to such complaint being deemed to be willfully or maliciously false. 

Section 10 - Investigation and Prosecution powers of the Janlokpal. 

(I) The Janlokpal may appoint or, with the consent of the Government, designate officers or agencies as Investigation 
Officers, authorized to investigate offences under this Act (hereinafter "Janlokpal Investigating Officer). 
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(2) A Janlokpal Investigating Officer shall have all the powers which arc vested in a police officer while investigating 
offences under the Code of Criminal Procedure, 1973 (2 of 1974). 

• 
(3) The Chairperson and all Members of the Janlokpal and all other officers of the Janlokpal, superior in rank to a 
Janlokpal Investigating Officer, may exercise the same powers as may be exercised by such Janlokpal Investigating 
Officer. 

(4) While investigating any offence under this Act, the Janlokpal shall be competent to investigate any other offence 
under any other law, which forms a part of the same transaction. 

(5) Notwithstanding anything in this provision, the Janlokpal may, for the purpose of conducting any inquiry or 
investigation, utilise the services of any officer or organisation or investigation agency of the Central Government or 
the Government or any other government of any state or Union Territory, as the case may be. Provided however that i 
any law requires any prior consent or approval to be obtained for securing the assistance of any investigating agency or 
specialized investigating agency. the Janlokpal shall ensure all requisite compliances. 

(6) For the purpose of inquiry or investigating into any matter, any officer or organisation or agency whose services are 
utilised under sub-section (5), may subject to the superintendence and direction of the Janlokpal exercise the powers of 
a civil court to ensure, - 

(a) summon and enforce the attendance of any person and examine him; 

(b) require the discovery and production of any document; and 

(c) requisition any public record or copy thereof from any office. 

(7) The officer or organisation or agency whose services are utilised under subsection (5), as the case may be, shall 
inquire or investigate into any matter pertaining to the inquiry or investigation and submit a report thereon to the 
Janlokpal within such period as may be specified by it in this behalf 

(8) Every Janlokpal Investigating Officer shall endeavor to complete the investigation into any case within a period of 
six months. 

Provided however that, if required, such officer or agency may obtain extension of time from the Janlokpal, subject to 
the condition that ordinarily the investigation shall be completed within a period not exceeding twelve months. 

(9) Upon receipt of a report on the conclusion of the investigation, Janlokpal may consider grant of prosecution 
sanction against the public servants for offences committed under this act. Prosecution sanction under Section 197 of 
the Code of Criminal Procedure (Act 2 of 1974) or Section 19 of the Prevention of Corruption Act, 1988 (49 of 1988) 
shall be deemed to have been granted once such sanction has been granted by Janlokpal. 

(10) The Janlokpal shall also constitute a prosecution wing and appoint a Director of Prosecution and such other 
officers and employees to assist the Director of Prosecution for the purpose of prosecution of public servants in relation 
to any complaint made under this act. 

(11) After the approval of the Janlokpal, the Director of prosecution shall file a case before the special court and take 
all necessary steps in respect of the prosecution of the public servants in relation to any offence punishable under this 
act. 

Section 11 - Applicability of Code of Criminal Procedure 

The provisions of the code of Criminal Procedure, 1973 (2 of 1974), shall as nearly as may be, apply to the procedure 
of inquiry and investigation by Janlokpal. 

Section 12 - Provisional attachment of assets 

(1) Where the Janlokpal has reason to believe, the reason for such belief to be recorded in writing, on the basis of 
material in his possession, that 

(a) any person is in possession of any proceeds of corruption; 

(b) such person is accused of having committed an offence relating to corruption; and 

(c) such proceeds of offence are likely to be concealed, transferred or dealt with in any manner which may result in 
frustrating any proceedings relating to confiscation of such proceeds of offence, the Janlokpal may, by order in writing, 
provisionally attach such property for a period not exceeding ninety days from the date of the order, in the manner 
provided in the Second Schedule to the Income Tax Act, 1961 (43 of 1961) and the Janlokpal shall be deemed to be an 
officer under sub-rule (e) of rule 1 of that Schedule. 

(2) The .lanlokpal shall, immediately after attachment under sub-section ( I), forward a copy of the order, along with the 
material in his possession, referred to in that subsection, to the Special Court, in a sealed envelope, in the manner as 
may be prescribed and such Special Court may extend the order of attachment and keep such material for such period 
as the Special Court may deem fit. 
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(3) Every order of attachment made under sub-section (1) shall cease to have effect after the expiry of the period 
specified in that sub-section or after the expiry of the period as directed by the Special Court under sub-section (2). 

(4) Nothing in this section shall prevent the person interested in the enjoyment of the immovable property attached 
under sub-section (1) or sub-section (2), from such enjoyment. 

Explanation. For the purposes of this sub-section, "person interested", in relation to any immovable property, includes 
all persons claiming or entitled to claim any interest in the property. 

Section 13 - Confirmation of attachment of assets 

(1)/The Janlokpal when it provisionally attaches any property under sub-section (1) of section 12 shall, within a period 
of thirty days of such attachment, file an application stating the facts of such attachment before the Special Court and 
make a prayer for confirmation of attachment of the property till completion in Special Court of the proceedings against 
the person whose property is so attached. 

(2) The Special Court before whom such an application is made, may, if it is of the opinion that the property 
provisionally attached had been acquired through corrupt means, make an order for confirmation of attachment of such 
property till the completion of the proceedings in court against the person whose property is confiscated. 

(3) If the person whose property is confiscated is subsequently acquitted of the charges framed against him, the 
property, subject to the orders of the Court, shall be restored to the concerned person along with benefits from such 
property as might have accrued during the period of attachment. 

(4) If the person whose property is attached is subsequently convicted of any offence, the proceeds relatable to the 
offence under the Prevention of Corruption Act, 1988 (49 of 1988) shall be confiscated and vest in the Government of 
the National Capital Territory of Delhi free from any encumbrance or leasehold interest excluding any debt due to any 
bank or financial institution. 

Explanation. For the purposes of this subsection, the expressions "bank", "debt" and "financial institution" shall have 
the meanings respectively assigned to them in clauses (d), (g) and (h) of section 2 of the Recovery of Debts Due to 
Banks and Financial Institutions Act, 1993(51 of 1993). 

Section 14 - Confiscation of assets, proceeds, receipts and benefits arisen or procured by means of corruption in 
special circumstances 

(1) Without prejudice to the provisions of sections 12 and 13, where the Special Court, on the basis of prima facie 
evidence, has reason to believe or is satisfied that the assets, proceeds, receipts and benefits, by whatever name called, 
have arisen or procured by means of corruption as defined unsier the Prevention of Corruption Act, 1988 (49 of 1988), 
it may authorise the confiscation of such assets, proceeds, receipts and benefits till the disposal of the person accused of 
any offence 

(2) Where an order of confiscation made under sub-section (1) is modified or annulled by the High Court or 
where the person whose property is confiscated is acquitted by the Court, the assets, proceeds, receipts and benefits, 
confiscated under sub-section (1) shall be returned to such person, and in case it is not possible for any reason to return 
the assets, proceeds, receipts and benefits, such person shall be paid the price thereof including the money so 
confiscated with interest at the rate of five per cent per annum thereon calculated from the date of confiscation. 

Section 15 - Power of Janlokpal to recommend transfer or suspension of public servant connected with 
allegation of corruption. 

(1) Where the Janlokpal, while making a preliminary inquiry or investigation into allegations of corruption, is prima 

facie satisfied, on the basis of evidence available, 

(i) that the continuance of the public servant being investigated remaining in his post while conducting the inquiry is 
likely to affect such inquiry adversely; or 

(ii) such public servant is likely to destroy or, in any way, tamper with the evidence or influence witnesses, then, the 
Janlokpal may recommend to the appropriate government or authority for the transfer or suspension of such public 
servant from the post held by him till such period as may be specified in the order. 
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(2) The appropriate government or authority shall ordinarily accept the recommendation of the Janlokpal made under 
sub-section (1), except for the reasons to be recorded in writing in a case where it, is not feasible to do so for 

administrative reasons. 

Section 16 - Power of the Janlokpal to give directions to prevent destruction of records during preliminary 

inquiry. 

The Janlokpal may, in the discharge of its functions under this Act, issue appropriate directions to a public servant 

entrusted with the preparation or custody of any document or record 

(a) to protect such document or record from destruction or damage; or 

(b) to prevent the public servant, from altering or 'secret ing such document or record; or 

(c) to prevent the public servant from transferring or alienating any assets allegedly acquired by him through corrupt 

means. 

Section 17 - Quantum of punishment. 

(1) After completion of investigation in any case against a public servant, the Janlokpal may either drop a complaint or 
initiate prosecution against such public servant and/or recommend initiation of disciplinary proceedings against any 

such public servant. 

(2) Notwithstanding anything contained in the Prevention of Corruption Act, 1988 (49 of 1988), where any person is 
convicted for any act of corruption defined and investigated under this Act - or under the Prevention of Corruption Act. 
1988 he shall be punished with rigorous imprisonment for a term which shall not be less than six months and may 
extend up to ten years and may, and in rarest of rare cases, extend up to imprisonment for life for special reasons to he 

recorded in writing and with fine. 

Provided that the Special Court may, for reasons to be recorded in writing, award imprisonment for a term of less than 

six months. 

(3) While awarding punishment, the Special Court may take into consideration the rank of the public servant while 
awarding him punishment and the Special Court may award higher punishment to a public servant holding higher rank. 

(4) If the beneficiary of an offence is a business entity, in addition to the punishment provided for under this Act and or 

under the Prevention of Corruption Act, 1988 (49 of 1988), a fine of up to five times the loss caused to the public 
exchequer, but not less than the loss caused, shall be recovered from the convict and the recovery may be made from 
the assets of the convicted business entity and from the personal assets of its Managing Directors or Directors or any 
other person responsible for the management and control of such entity, if the assets of the convicted person are 

inadequate. 

(5) If any company or any of its officer or Director is convicted for any offence under this Act or the Prevention of 
Corruption Act. 1988 (49 of 1988) then that company shall be blacklisted and be ineligible for undertaking any 
Government work or contract in future and where a promoter or Managing Director of a company is convicted for any 
offence under this Act or the Prevention of Corruption Act, 1988 (49 of 1988) then all companies where such promoter 
or Managing Director is a promoter or Managing Director shall be blacklisted and be ineligible for undertaking any 

Government work or contract in future. 

Section 18 - Constitution of Special Courts 

(1) The Government may, in consultation with the Chief Justice of the High Court of Delhi, constitute such number of 
Special Courts, as recommended by the Janlokpal, to hear and decide the cases arising out of the Prevention of 

Corruption Act, 1988 (49 of 1988) or under this Act. 

(2) The Court(s) or the Special Court(s) constituted under sub-section (1) shall ensure completion of each trial within a 

period of six months from the date of filing of the case in the Court. 

4 ggi bq Ls-- se 
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Provided that in case the trial cannot be completed within a period of six months, the Court or Special Court(s) shall 
record reasons therefore and complete the trial within a further period of not more than three months or such further 
periods not exceeding three months each, for reasons to be recorded in writing before the end of each such three month 
period, but not exceeding a total period of one year. 

Provided further that no court shall stay proceedings instituted pursuant to any investigation undertaken by the 
Janlokpal under this Act on any grounds and no Court shall exercise powers of revision in respect of any interlocutory 
order passed in any inquiry, trial, appeal or other proceedings. 

(3) 
To achieve the objective of a speedy trial, the Janlokpal shall make an annual assessment of the number of Special 

Courts required for this purpose and shall make a recommendation to the Government for creating requisite number of 
Special Courts under Sub-section (1). 

(4) 
The special Judge of Special Courts set up to hear cases under this Act will deal only with cases under this Act and 

the Prevention of Corruption Act, 1988 (49 of 1988). 

Section 19 - Reports of Janlokpal 

It shall be the duty of the Janlokpal to present annually to the Government a report on the work done by Janlokpal and 
on receipt of such report, the Government shall cause a copy thereof together with an explanatory memorandum to be 
laid before the Legislative Assembly. 

Section 20 - Staff of Janlokpal 

The Government shall in consultation with the Janlokpal, provide officers and other employees to assist the Janlokpa 
in the discharge of their functions under this Act. 	 y  

Section 21 - Secrecy of Information 

Any information obtained by the Janlokpal or members of their staff in the course 
investigation under this Act, and any evidence recorded or collected in connection 
treated as confidential and notwithstanding anything contained in the Indian Evidence 
shall be entitled to compel the Janlokpal or any public funCtionary to give'evidence 
produce the evidence so reported or collected. 

of or for the purposes of any 
with such information shall be 
Act, 1872 (I of 1872), no court 
relating to such information or 

Section 22 - Accounts and audit of Janlokpal 

(1) 
The Janlokpal shall maintain proper accounts and other relevant records and shall prepare an annual statement of 

accounts in such form as may be prescribed by the Government in consultation with the Comptroller and Auditor-
General of India. 

(2) 
The accounts of the Janlokpal shall be audited by the Comptroller and Auditor General of India, at such intervals as 

may be specified by him. 

(3) 
The Comptroller and Auditor-General of India or any person appointed by him in connection with the audit of the 

accounts of the Janlokpal under this Act, shall have the same rights, privileges and authority in connection with such 
audit, as the Comptroller and Auditor-General of India generally has, in connection whit the audit of the Government 
accounts and, in particular, shall have the right to demand the production of books, accounts, connected vouchers and 
other documents and papers and to inspect any of the offices of the Janlokpal. 

(4) 
The accounts of the Janlokpal, as certified by the Comptroller and Auditor- General of India or any other person 

appointed by him in this behalf, together with the audit report thereon, shall be forwarded annually to the Government 
and the Government shall cause the same to be laid before the Legislative Assembly of Delhi. 
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23 - Property statements of Public servants. 

(1) Every public servant as defined under Sub-section (c) of section 2 of the Prevention of Corruption Act. 1988 (Act 
49 of 1988), working for the Government or its statutory authority(ies) or corporations (MCDs) or Delhi Development 
Authority (DDA) or Delhi Police shall within three months after the commencement of this Act and thereafter by 
31st January of every year submit to his employer or the authority to which his services stand deputed. an  annual 

statement of his assets and liabilities and those of the dependent Members of his family in such manner and in such 
format as may be prescribed by the Janlokpal. 

Explanation: - In this section "family" of a public servant means the spouse, the children, dependent parents and such 

other relations of the public servant as are dependent upon him. 

(2) If such statement is not submitted by the public servant by 31st January of that year, payment of his pay and salary 
shall be stopped by the public authority with immediate effect till the statement is filed. 

(3) The Head of each public authority or such other authority as may be prescribed shall ensure that all such statements 

are put on its website by end of February of that year. 

(4) If it is found that the public servant owns some property which was not disclosed in his statement of assets, that 
property may be ordered to be confiscated by the Janlokpal after affording a reasonable opportunity of hearing to such 

public servant. 

24 - Bar on re-appointment of public servants and transparency in contracts etc 

A 	
No public servant, for a period of two years immediately after, he ceases to be such public servant, shall be eligible to 
take up any employment, assignment. consultancy, etc. with or for any person, private company or firm or public 
private partnership or private organization with which he had substantially dealt with in his official capacity during the 
last period of five years immediately before he ceased to be the public servant. 

Provided that if there is a confusion whether a Government servant can take up a job, Janlokpal's decision shall be 

final. 

Section 25 — Protection of actions taken by Janlokpal 

(1) No suit, prosecution or other legal proceeding shall be against the Janlokpal or against any member of the staff of 
the office of the Janlokpal in respect of anything which is done or intended to be done in good faith under this Act. 

(2) Save and otherwise provided in this Act, no proceedings, decision, order or any report of the Janlokpal, as the case 
may be including any recommendation made there under, shall be liable to be challenged, reviewed, quashed. modified 

or called in question in any manner whatsoever in any court or tribunal. 

Section 26 - Protection for Whistle-blowers 

(1) Any public official or any other person having information regarding corruption in any public authority would be 
encouraged to send the information confidentially to the Janlokpal, and Janlokpal may get an inquiry conducted into 
such information and if necessary order an investigation in the matter under this Act. 

(2) The Janlokpal may issue necessary orders to provide full protection to whistle blowers from any threat of physical 
harm or administrative harassment and identity of such whistle blowers shall be kept strictly confidential and protected 

if the whistle blower so desires. 

(3) It shall be competent for the Janlokpal to give suitable directions to the Government or any other public authority 
for providing security to such whistle blower and to ensure that no harassment is caused to such whistle blower. 

(4) If the Janlokpal is satisfied upon inquiry or investigation. that the complaint of the whistle blower is genuine, in 
addition to criminal action as may be taken under this Act against such person involved either in the act of corruption or 
in the harassment of such whistle blower, it would also be open to the Janlokpal to recommend disciplinary action 

against such person." 

9/ D4 I.C-4 
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Section 27 - Janlokpal to make suggestions 

The Janlokpal, if in the discharge of his functions under this Act, notices a practice or procedure which in his opinion 
affords an opportunity for corruption or mal administration, he may bring to the notice of the Government and may 
suggest such improvement in the said practice or procedure as he may deem fit. 

Provided that during any investigation under this Act, the Janlokpal is satisfied that any preventive action is necessary 
in public interest to prevent the ongoing incident of corruption, it may make any recommendation to the public 
authority concerned to stay the implementation or enforcement of any decision or take any such corrective action as is 
recommended by the Janlokpal. 

Provided further that the public authority shall either comply with the recommendation of the Janlokpal or reject the 
same for reasons to be recorded in writing within thirty days of the recommendation thereof, failing which the 
recommendation so made shall be deemed to have been accepted and would have to be enforced. 

Section 28 - For the removal of doubts 

For the removal of doubts it is hereby declared that nothing in this Act shall be construed to bar the Delhi Janlokpal 
from continuing to inquire into an allegation against any person in respect of whom an investigation or inquiry into the 
very same allegation is subsequently initiated by the Lokpal constituted under The Lokpal and Lokayuktas Act, 2013 (I 
of 2014). 

29 - Provisions of this Act to have an overriding effect- 

A 	 Notwithstanding anything contained in any other law, the provisions of this Act shall have an overriding effect. 

Section 30 - Powers to make Rules 

(I) The Government may, by notification in the official Gazette and subject to the condition of previous publication, 
make rules for carrying out the purposes of this Act. 

(2) In particular, and without prejudice to the generality of the foregoing power, such rules may provide for all or any 

of the following matters, namely:- 

(a) the proceedings of the Selection Committee constituted under Section 3; 

(b) the allowances and pension payable to and other conditions of service of the Chairperson and Members of the 
Janlokpal appointed under Section 3; 

(c) the method and manner of recruitment or engagement of Janlokpal Investigation Officers under Section 10; 

(d) the format and forms for complaints, transmission of requests, returns and information; 

(c) the manner of sending the order of attachment along with the material to the Special Court under sub-section (I) 

of Section 13: 

(0 	the method and manner of constitution of the Special Courts constituted under Section 18 and the terms and 

conditions of service of the Special Judges engaged for such Special Courts. 

(g) the form of maintaining the accounts and other relevant records and the form of annual statement of accounts 

under Section 22; 

(h) the form of annual return to be filed by a public servant under Section 23; 

(1) 	any other matter which is to be or may be prescribed in respect of which this Act makes no provision or makes 
insufficient provision and provision is in the opinion of the Government necessary for the proper implementation of 

this Act. 

(3) Every rule made under this Act and every order issued under section 21 shall be laid as soon as may he after it is 
made or issued before the Legislative Assembly while it is in session for a total period of thirty days which may be 
comprised in one session or in two or more successive sessions-and if, before the expiry of the session immediately 
following the session or the successive sessions aforesaid, the House agrees in making any modification in the rule or 
order or the House agrees that the rule or order should not be made or issued, the rule or order, shall thereafter have 
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effect only in such modified form or he of no effect, as the case may be; so, however, that any such modification or 
annulment shall he without prejudice to the validity of anything previously done under that rule or order. 

Section 31 - Power of Government to remove difficulties 

If any difficulty arises in giving effect to the provisions of this Act, the Government may, by order as occasion requires. 
do anything which appears to it to be necessary for the purpose of removing the difficulty; 

Provided that no such order shall be made after the expiration of two years from the date of the commencement of this 
Act. 

Section 32 — Transitional Provisions 

Any person who has been appointed as Lokayukta before the coming into force of the Delhi Janlokpal Act, 2015. and 
who had been functioning as Lokayukta on the date of the coming into force of the Delhi Janlokpal Act, 2015, shall be 
deemed to have been appointed as the Chairman of the Janlokpal under this Act. and shall have all the powers, 
functions and responsibilities of the Chairman ofJanlokpal that have been laid down in this Act. 

Section 33 - Repeal of Act 1 of 1996 

The Delhi Lokayukta and Upalokayukta Act 1995 is hereby repealed. 

DELHI JANLOKPAL BILL, 2015 

Statement of Objects and Reasons 

Corruption in India has been pernicious to the nation's progress and stability; by subverting the role of public 
institutions, undermining the democratic system and coagulating the economy. It cannot be overstated that the 
eradication of corruption requires the establishment of an effective and expeditious anti-corruption authority, both at 
Central and State level, having detailed powers and functions. which works in tandem with the other investigative and 
judicial bodies of the country. 

To give effect to the people's mandate of December, 2013, the Government attempted to introduce the 'Delhi Jan 
Lokpal Bill, 2014' However, the said legislation could not be passed. 

The Delhi Janlokpal Bill, 2015 is an attempt at revamping and strengthening the anti-corruption legislation in Delhi. 

The principal aim of the new Bill is to realize the object of establishing the National Capital Territory as a -Corruption 
Free Zone". 

Therefore, through the present Bill, the anti-corruption mechanism and institutions in Delhi are sought to be 
strengthened. and made more efficacious, expeditious, transparent, accountable, and independent. 

FINANCIAL MEMORANDUM  

The "Delhi Jan Lokpal Bill, 2015" does not involve any additional financial assistance from the Central 
Government through substantive expenditure from the Consolidated Fund of the National Capital Territory of Delhi. 

MEMORANDUM REGARDING DELEGATED LEGISLATION  

"Delhi Jan Lokpal Bill, 2015" confers on the Government the power to make rules to carry out the objectives of the 
Bill. 

The matters in respect of which rules may be made are matters of administrative detail and procedures and, as such, the 
delegation of legislative power is of a normal character. 

PRASANNA KUMAR SURYADEVARA. Sec). 
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